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Hﬁmnky (.mmm;

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DB. PRATAP CHANDRA CHUN-
DER): On the basis of Supreme
Court decision.

SHRI G. M. BANATWALLA: 1
will come to all thoge things, I have
just started, and I am sure ihat by
the time I end, you will be on my
side.

About this contention, the least that
can be said is that it is most unfor-
tunate. I am constrained to remark
that the contention is a perversion of
fucts with complete disregard for =all
truthfulness and honesty, That the
University is a Muslim institution and
that it was primarily founded for the
benefit of the Muslims is a question
that cannot be disputed. It is un-
guestionable. Sir, I would here refer
to the Report of the Aligarh Muslim
University Inquiry Committee, 1361,
appointed by the Executive Council
of the University in consultation with
and at the instance of the Govern-
ment of India. It iz popularly known
as the Report of the Chatlerjee Com-
mittee. At page 110 of the Report it
is clearly stated:

16.00 hra,

“After a careful study of the then
prevailing conditions in India, that
. great man, the late Sir, Syed Ahmad
Khan, arrived at the conclusion that
the backwardness of the Muslim
community was due to the neglect
of the -modern education.” The In-
dian war of Independence had left
the Muslimg of India who had play-
ed a notable part In‘it !mst'_mtad
and dliora&msad ......

“They had a widlent predud!ne
ageinst ‘Western education and a1
‘that 1t stood “fur, Sir Syed felt
thut ‘that - sttitude wae greatly in-
- yarious Mo -their interests. He,
" therefure ‘wanted: them. fo -have the
“bensitts of ‘a. Libepal - edusation on
weatern, lines for, without that be
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felt they would not be able to pro-

N gresg along lines which would fit

them to make their full contribu-
tion to the country of their birth."

MR. CHAIRMAN: iHe md)r contl-
nue the next day.

16.01 hrs ,
HALF-AN-HOUR DISCUSS10N

ExrEpITIOUs DisPosAL 6F CLAIMS FOR
GHANT OF EX-GHATIA COMPENSATION FOR
FROPERTIES LEFT IN FORMER EAST
PagISTAN

PROF, SAMAR GUHA  (Contai):
This half-hour discussion is regsra-
ing the uniortunate condition of the
refugees from the former East Pakis-
tan. This relates to their properties,
and the question is whether they wiil
get any kind of compenaation or not.

It is known to you and to this
House that after partition, those re-
fugees who migrated form West Pakis-
tan exchanged their properties and
also got compensation in cash and
kind to the tume of sbout Rs 400
crores, But in the case of refugees
from East Pakistan, although their
number was much larger than those
who migrated from Wert Pakistan,
not a single farthing of compensation
was given to them for the properties
they had left behind, worth thousands
and thousands of crores, both movable
and immovshble,

It is also known that at the time of
partition, and alzo in 1966 under the
Nehru-Liagat Pact, it was agreed by
‘the Government of Pakistsn and the
Government of India that the minori-
ties, those who migrated to Pakistan
and the minorities who had come from
Pakistan to India would retain their
rights of property, both movable and
immowvable, and that they wounld be
sllowed to dispose of their .proper-
ties a10. At that time there was no.
passport, no restriction for going from

this gide to the ofbier, I¥ 3053 pase-

portmxmpomd,mdtherew:m
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possibility for the refugees to go to
that side. Although in name the
right of the refugees from both sides
was there to retain their property,
movable and immovable, in setual
practice they could not exercigse that
privilege. What happened? The re-
fugees who came from East Pakistan,
leaving all their property, did not get
any benefit as compensation n3 those
from West Pakistan got; they cowd
not also go there to dispose of their
property, The situation continued
like this,

After the 1865 war Pakistan declar-
ed all the Indian properties in East
and West Pakistan as enemy pro-
perty, and thousands and thousands of
crores worth of minority properties
were usurped by them. In West
Pakistan ihere was actually nothing
much left, because most of them had
been exchanged,

After the 1965 war, Government
agreed that if any persong who had
migrated to  India could produce do-
cuments, they would get ex-gratia
compensation for their properties left
in Puakistan, and this ex-gratia com-
pensation would be one-fourth of the
total amount of their properties or
claims. At least the people who had
migrated from East Pakistan did not
know anything sbout it. The office
was situated at Bombay; the Custo-
dian of the enemy properties—what

does that mean, I do not kuow..

What happened till 19688 is—I do not
know whether 1 am using a strong
- word, but I have at least my suspi-
cion—that there may be certain con-
nivance with some people, who mas-
- gueraded themselves as coming from
West. Pakistan, A number of people,
about 20 to 25 crores, I do not know
. exactly, claimed that they had their
factories, their properties and other
things. It wes even suld that the
" maximum ceiling would be Rs. 25
lskbs; But there are certain ' capes
where Bs, 26.0r Ri 27 .n.l:h: m

" APRIL 6, 1076

ciﬂiﬂu)‘ormﬂf R

given 1o’ those who manipulated,
claiming that they had left their pro-
perties in West Pakistan. They were
getting it ind they drew it. How my
attention was drawn to this matter
i, Mrs, Nellie Sengupta who wai a
former President of the Congress,
was living at Chittagong in her home
there, She wrote to me a letter to
take up the case of a particuler
gentleman of Chittagong, whom I had
vigited. She also wrote a letter to
Mrs. Gandhi and she requested me to
meet her, Wilh that letter of Mrs..
Sengupta, I went to Mrs. Gandhi
and I took up the matter with her,
Then 1 came to know that it is pos-
gible that the refugees may get some-
thing. I met late Shri L. N. Mishra
and Prof. D. P. Chattopadhyay after-
wards. When the figures were fina-
lised, I was started to find that
mostly there was no paper publicity.
Nobody knew about it, the common
people did not know. But only some
intelligent people living in the urban
areas, some enlightened people, only
a few thousands of them from for-
mer East Pskistan applied for ex-
gratia compensation. Most of the ap-
plications came from the West Pakis-
tan side.

Then I found that although  there
were more claima from the East Palkis-
tan side, @0 per cent of them remain-
ed undisposed of whereas in the case
of West Pakistan, 80 to 85 per cent
of the cases were quickly disposed of.
Just a sum of Rs. 1 crore was given
as compensation to people from East
Pakistan whereag about Rs. 15 to 20
crores were given to those who clalm-
ed that they had migrated from West
Pakistan. I should say that. almost
all these claims were spurious claims.
I# you emquire into what happefed
during that period, you wilt ﬂnd e
jous things, You will find that: epur
jous documents. wers prepared. . and

‘fhat erores memw
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ed by some people in connivance with

some other people. - I do not want to
name any officer or somebody  else
here. If you just go through it and
if you institute some inquiry, you
wili find many many ugly things that
have been there. After that I took up
the matter. Unfortunatey, 1 could
not get admitted any starred ques-
tion. For the last ten to twelve
years, 1 have been trying and trying.
But fortunately, today I have got a
half-an-hour discussion,

After that some steps were taken,
some people were getting compensa-
tion. But when the Janata Party
came to power, I took up the matter
with Shri Mohan Dharia. I met him
severa]l times. With regard to one
Bill also, I met him. I found that
some big Zamindars of Ea:t Pakistan
have managed to get Rs. 15 to 20
lakhs &nd in some cases even the
maximum of Rs. 25 lakhs. I request-
ed Shri Mohan Dharia to do a few
things.

The first thing was to give further
publicity and ask for the placing of
the claims. He agreed to . that. It
was issued through different papers.
Some claims have come, It was elso
agreed to that the cases of only those
who claim upto Rs. 1 lakh, in general
—ithere may be particular cases which
may be different—should be taken up.
Those who have cldimed upto Rs. 20
lakhs will get Rs, 20 to 25 thousand.
He also. agreed to zet up an office at
Calcutia and also to set up a special
panel, who will quickly deal with all
thege things. He did that very sym-

pathetically I would say that zbout
thirty to thirty five thousand claims
came, But there was one difficulty.
Arzthemmmt. T do_.not want to
Wil tell you. after-

preulorit. I,
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in Dandakaranya, Nainital, Andamans
in the interior of Assam and various
other places of the country, did not
know enything about if. Time pass-
ed, but they could not file any claim
for the properties that they had left
there,

In the meantime what happened is,
after 1965 war, even in cases where
any member remained there, in the
name of evacuee property, in the name
of enemy property, in the name of
non-residentia] property, all the pro-
perties of the refugees of Easzt Pakis-
wan people, who migrated from East'
Pakistan, were being forcibly occu-
pied by the then Government of
Pakistan. Only there was a respite
during the Mujib regime. ...

MR, CHAIRMAN: The hon. Mem-
ber may try to conclude now.

PROF. SAMAR GUHA: Please
give me a little more time This is
not a political issue; this a humani-
tarian issue. These are the unfor-
tunate people, the poor people. 1 am
pleading for their cause.

MR, CHAIRMAN: 1 agree; ! know
the cause. But you also kindly co-
operate, There is a time-limit,

PROF. SAMAR GUHA: Yes,

These people did not know of it; they
did not file their claims. I kaow, al-
ready nearly 30,000 claimi are pend- -
ing. It started quite well. But re-
cently for the last five months, there
is a complete  bottleneck. No file i&
moving, no payment is being made.
The Custodian of the Enermy Properyy,
Mr. Rangachari has retired. After
that there iz a complete stalemate
and no file is moving either - from
Calcutta to Bombay’ or from Bnmm

to Delhi.

The Panel waz cemtxf.utﬁd n( thm
persons, nsmely, Mr. Rangachari who
was the: Custodian -of the Enemy Pro-

perty and two retireqd Judges. 'They
" constituted: the Panel.” Al the claims
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used to go to them. They would
verify, scrutinise and, on the basis of
that, recommed. [t will go to Bom-~
bay and from Bombay, it will come td
Delhi mnd theén clearance would be
given. But now, since Mr. Ranga-
chari has retired, everythiung is in 2
stalemate, No file is moving; it is al
most closed; nothing is being done
The Pane] constitutes only two per~
sons, not three persons. This yean
there has been an agitation. The
news came in the presxs that there
was a demonstration before the office.
On the floor of the House, Mr, Mohan
Dharia said that the whole claim
would be cleared within six months.
What to speak six months. One year
has passed. Nothing has been done.

What are the problems? Firstly,
the office is very ill-equipped ¢
Calcuita, There is ne cxperienced
person. The most experienced per-
son, Mr. Rangachari, who was dealing
with this work has retired, He is not
there. The new person who has
come as the iemporary Custodian of
the Enemy Property does some other
work. Here also, in Delhi, the Secres
tary who was dealing with this work
has alse been shifted. The whole
situation has been almost turned into
some kind of a complete bottleneck
everywhere.

1 have had iwo or three meeting?
with Mr. Mohan Dharia. 1 know, ip
commeree, there are dealings worth
thousands of crores of rupees; they
are dealing with crores and crores of
rupees. Rupees twenty or thirty or
forly crores matter little for them.
Mr. Moban. Dharia told me frankly
that it would be done. It has not yet
been done. I would say that this is
such a. humanitarian issue that you
will save so many families if - you
give Rs. 12000 or Rs. 20,000 to those
un!b‘rtumate refugees,

The temporary Custedian and .alw
M. Jmndm‘.

the officer-in-charge,
Singh anét’ Mr, Jw ‘R, bioth

them, recently visited Calcutta, For-
tunately, I was also at that time in
Calcutta. They were very helpful.
We sat together, Mr, Joginder Singh,
Mr. Joginder Raj and those tiwo
members of ths Panel to discuss
the things and, we arrived at certain
tentative decisions. We decided, first-
ly, that a three-member Panel, a {fuli
Panel, should be immediately institut-
ed and, secondly, Mr, Rangachari who
is a very pxperienced porson, who re-
tired and who was dealing with these
eates sympathetically—there may be
some difficulty for his retention—-wa2
agreed that he may be requested and
tuken as an officer on special duty
and, if he refuses, then a third mem-
ger of the Panel will he recruited
from the West Bengal cadre.

There were a few other things, how
to equip the office and gel different
things done. Certain tentative ar-
rangements were made, I have given
a note to Mr. Mohan Dharia: I had
a talk with him about it. Now, I
want to know what zteps have been
taken to implement it. Mr. Mohan
Dharia told me that it will be imple-
mented and the things will be done,
very quickly, within six months or
at least in a year, and that 25,000 to
30,000 claims would be cleared. 1 do
not know what has happened. :

1 would make another suggestion to
you. The new gentleman, Mr, Jogin-
der Singh is the temporary Custodian
and there iz another gentléman, Mr.
Mohinder Singh a3 the Deputy Cus-
todian. He is an experienced mam,
he was working with Mr. Rangacherl,
Why not make that gentleman the
Custodian of the Enemy  Property?
He will be able 1o hundle the matter
very gquickly beeanse he' m\ﬂ ﬁie
whale mthi' . ‘

There is° also one BIr.: Dag-Chupbd:
Rewnsum Mgwﬂ“ 3 He
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paltry allowance. He knows tbe
‘whole matter, He is an experienced
‘men, If he is made the Deputy Chair-
man it will be very easy for thems
because of their experience, tC

handle all the matters very gquickly-

I would request you to see thal
steps are taken to reorganize th®
-Calcutta office and make a fool-proof
programme g0 that within a year the
30,000 pending claims are cleared.

This compensation should not b€
trealed as property dfor income-taX
purposes. Income-tax should not b®
imposed on that because it is not aft
earning that way. I do not want 0
g0 into the legal question. This qQue-
tion has been raised, I put that ques-
tion to Shri Dharia also, and he said
that he would lock into it sympathe~
tically: this should not be treated af
an income and no income-tax sheuld
‘be imposed on that.

1 would request you humbly to
treat the whole mattér sympathe-
tieally, with humanitarian conside-
ration, Banrd see that the Calcutt®
oﬁcg iz reorganised, The services of

Mr. Rangachari may be obtained, i
heagreea I do not kmow whether he
wil] agree—and alto see to that, with-
in g year at least, if not within siX
months, all the pending claimg a:re
cleasied and thoge poor pecple get
‘their ex-gratia compensstion quickly-

wifcren, wrafor gfr vt aywifenr
viwwe & v st (s wnfes @)
wrify e, § weofy W ooy
w1 wwrlt f e wi oF @
e ereay o 4T W W7 R
iy et & 1 ang Faeenper wft & e
‘NM m 1 iww&t.

mu!»
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TH TTE ST AT 8T W afy wrew &
& w1 % TF T W aTeETET WY ¥
AT ¥ AW A G W AW §
e wrew ow wwen & sfe o0 @
qoT §

& gae Ay ¥ gra I3 a2 & f
Y WEH TR § 9 T FO FEA WA
¥ T ST TR AT R AT TS 8 qE
22 &0F & A wiirs oY 22. 91 Wl
Ay T A o e v far
Ty & s fm wfrmm & ag &) -
Tt v W) wroef e orfeeats ¥ o9
wwt Wy orer # v faT B SR
gfeq wwer qowi Ag 109 w0 WY
FE 1A T o L.,

Sto ®AT g : 7€ W WITH
WA ¥ g ) @ Tew ¥ )

There was non-residential property
in different categories. They usurp-
ed all the properties of those who
have come here. In a gense, you are
right, but totally you are not right.
Therefore, this information iz wrong,
The whole situation hag to be con-
sidered,

o wnfes 4 . FRWETA w1 9N
AT § W Y gATR v WrE g wER
T & osret wraerd @Y g
I A I ONTT RAACE FT AN
g & fog qredifrar iz 3 o
firar o ag 25 9z & fgow ¥
wx fieaT | @ W wY ot g ifew
W fir gfr wifema g1 o ok
¥ § wafig e awr woeer i o wher
wr &Y 2% At v o fear war

' mm;ﬂuumnﬁtﬁu o

e wg g I T Wy
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FROF, P. G MAVALANKAR
(Gandhinagar): Mr. Cheirman, Bir,
I shall say at the outset that it would
not have been right if this Hult-ape
Hour discussion wes taken only by
our friends from West Bepgal, I -n

‘as much involved and concerned in

thia problem- ag any othéer member,
Thﬂthwhylﬂemmm
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opportunity to participate in the dis~
_ cussion.

Sir, I also want at the outset to
suggest one more point, The whole
purpese of Shri Samar Babu's raising
this question and Mr. Saugata Roy sup-
porting it is to focus attention on
expeditioug disposal of claims, T want
to ask this Government whether they
are taking any special care to sec
that long-outstanding, legitimate and
genuine claims of particularly econo-
mically weaker people who cannot
spend exira money to support their
legitimate claim, are being disposed
of in time ‘and in all earnestmess.

Now, 8ir, the whole plight of »efu-
gees from East Pakistan s a very
sorry plight. It is all the more so0 be-
cause jn  respect of the treatment
recejved by the refugees from West
Pakistan and the treatment given to
East Pakistan refugees, there is a
world of difference. They  should
have got the same treatment, whe=
ther from West or East Pakistan.
And it so happens that the refugees
from East Pakistan &re in a worse
-situation and they are suffering for
@ longer time. In fact I would even
say this. I am looking: to a day
when the entire Refugee Rehabilita-
tion Depariment would be closed be-
«cause everything is dispesed of satis-
faotorily. Why keep on lingering
‘these old wounds of partition of
India—all that blet? That is my feei-
ing Bir. That is why I am aeking
this question. 1 say this because the
answer that he gave wasz this. You
will recall that in a wtitten anewer
which he gave on  16th March, 1979,
to the Unstarred Question No. 3435,
he mentioned four things. My ques-
tions are specifically on  those fecur
points,

. He sald ‘recently’ they met. What
does it meen? Plesgs give the date
when the Controller th::mt to Cal-
culta, Then he zays g
[Sestions were digscupsed, 1 ask: What

APRIL 6, 1879
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‘are those concrete suggestiong that

they had discussed at the; meeting?
Then he says that existing arrange-
ments are being strengthened. How
are they being strengthened?t The
whole poing is this. In a written ana-
wer you can always give this kind
of a general answer.

I want him now {o be specific and
to tell ug what are those suggestions.
When did that meeting take place?’
How are the existing arrangemen ts
being strengthened? In what way
are the settlement of pending cases
being made more expeditious?

And, in conclusion, I would only
say this. And, why I am saying is
because he hag mentioned about dis-
posal of pending cases and disposal
of other cases. But my point iz this.
How are these pending cases being
processed? I see the Minister's point
that more claims have come and
therefore, there is more dificulty.
But I would like to know as to what
is the coordination that you have. In
respect of those who have made the
claims, may I know whether they are
being properly notified, properly
helped and guided by the authorities
voncerned?

Sir, théese are my guestions and I
hope that he will kindly answer
those. guestions, Thank you.

Wt wrfew dn : et m,
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18.38. hrs.

The Lok Sabha then gdjourned il
Eleven vf the Clock on Monday fLe
April 9, 1979]Chaitra 18, 1901 (Sakd).



